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'cP 1194/t&BC/NCLT/MB/MAH/2017

Learned Representatives of both the sides are present. After
discussion, it appears that in respect of the Petition transferred from
the High Court, requasate form was filed in the month of June 2017
by the Petitioner wathout making any requisite fees. Thereafter
anotherform was flled on 12-07-2017 along with the fee of Rs.2000.
Under the circumstances, TCP 448 does not survive being defective
Form on record. CP 1194 now survives. Name of the IRP is on
record. Amount of Debt is Rs.2,25,260 (Principal amount).
Evidence of default also placed on record.

From the skie of the RespoMent Counsel, since the decision has
been taken that now CP 1194 survives, hence the Petitioner be
dkected to s€rve upon the Respondent Debtor requisite form.
Direded accordingly, to be served on or before 31-08-2017. Matter
is listed for hearing on 0''-g,-2017."

2. The Petition therefore do not survive hence dismissed.

3. To be consigned to records.
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